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f- CENTRAL ADMINISTRAT IVE TRIBUNAL, ALLAHABAD

ﬁ- 3 Registration 0.A., No.328 of 1986

Ghanshyam Dass afahatels Aoplicant

Versus
Union of India & Others,, .. Respondents

Hon.S .Zaheer Hasan, J A D 5
Hon, Ajay Johrll Afe

SR o -

(By Hon.S.Zaheer Hasan, V,.C.)
This is anp application ynder Section 19

of the Administrative Tribunals Act XIII of 1985,

2, The applicant Ghanshyam

Khalasi in the Loco Shap.

Dass was working as
By an order dated 6.3.32
the apolicant was removed from service on the ground

that he remained absent from duty Prom 17.7.79 to R;)
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: E; e 343.82., The case was not argued on merits and it was

throwun at oupr mercy with the contention that some

other punishmang may be substit

uted and the applicant
ehenine.

o D
the punishment of removal is not Commensurate

uith the gravity of charge so we substitute the

Following punishments :

1)® The applicant will be rainstatad_f";_,iﬁ
within one month from the date of rec “
of this order but he Will not %gﬁ
aalary from the date gf dismissa
Z; @B8@ date of nuinatatamqnb “

ii) The applicant's previous s
h%mvat ba q%n ed for p e
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